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On the prayer of Mr M.Chanda on behalf 

of Mr &.Dasgupta, learned counsel for the 
- I 

applican the case is adjourned till 

20.4 .9ë for admission on the ground of 

sic]ness of'Mr Dasgupta's son. Mr A.K. 

:.choudhnry; learned Addi .0 .0. S.0 has no 
objection. 

Member 	 Vice-Chairman 

Heard Mr A.Dasgupta, learned counsel 

appearing on behalf of the applicant and 

Mr A.K.Choudhury,learned Addl.C.G.S.0 for 
the respondents. Mr Choudhury is to take 

instruction by 5.5 .1998. 

List on 5.5.98 for admission. 
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Order of the Trihunai 

lip 

Application is admitted. issue 

: r'b0te on the respondents immediately. 

List on 3.6.98 for written statement 

and further orders. 

Member 	 Vice-Chairman 

Two weeks further time is allowed 

for filing of written statement on the 

prayer of MrS.Alion'be.half of Mr A.K. 

List on 11.5.98 for 

- 	Vice-Cha' an 

Case is ready for hearing. List 

for hearing on 5.11-98. 
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5.11098 Division Bench is not available. The 
Case is adjourned to 20.1.99. 

Vice-Chakman 
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(') 21-1-99 	Passed over. 
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The case is otherwise ready for 

hearing. Let the case be listed for hearing 

on 31.5.99. 

Member 	 Vice-Chairman 

The applicant is found absent when 

called. Applicant has engagd three 

Counsel. None of them is present before 

this Tribunal. Mr A.Deb Roy,learned Sr. 

C.G.S.0 is present for the respondents. 
The case is dismissed for default. 

Member 	 Vice-chairman 

trd 

131.5.99 

trd 

In view of the order passed in 

Misc. Petition No.181/99 the original 

application is restored to file. Fix it 

on 14.9.99 for hearing. 

Vice-C 	man 
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14-9-99 	Case is ready for hearing. List 
for hearing on 9-41 

Vice_Chairman 
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9-11-99 

Order of .  the Tribuna, 	. . 

On the prayer of Mr.B.'5.Basuuiatary 

learned Addl.C.G.S.C. case Is adjourned 

to 18-11-99 for hearing. 

M nb er 	 Vice-C . an 
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Mr A. Dasgupta, learned counsel 

for the applicant submits thai Mr A. 

Deb-Roy, 	leär.n:édSr. 	C..G.,S.C. -has 

informed him that all the reliefs have 

been 	granted 	to 	the 	applicant. 

Therefore, Mr Dasgupta wants to with-

draw the application.. Mr Deb Roy also 

informs this Tribunal that the reliefs 

have 	since 	been granted to 	the 

applicant. 

Accordingly, the application is 

withdrawn 	on 	the 	basis 	of 	the 

information 	received 	by 	the 	Sr. 

C.G.S.C. Howeyer, if later on it 

transpires that factually it is not 

correct, the applicant will be at 

liberty to appro'ach this Tribunal. 
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